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BEFORE THE NATIONAL GREEN TRIBUNAL 
SITTING AT NEW DELHI 

 
MEMORANDUM OF APPLICATION 

 
(Under Sec. 18(1) read with Sec. 14 ,15, 16 and 17 of the National 

Green Tribunal Act, 2010) 
 

O.A. NO.569 OF 2022 
(Earlier Appeal No.35/2022) 

 
IN THE MATTER OF: 
 
SATENDRA PANDEY      ..... APPELLANT 
 
 

VERSUS 
 
MINISTRY OF ENVIRONMENT,  
FORESTS AND CLIMATE CHANGE  
AND OTHERS                    ..… RESPONDENTS 
 
 

REPLY ON BEHALF OF THE RESPONDENT NO. 5 

 

MOST RESPECTFULLY SHOWETH: 

  
 The respondent no. 5 above named most respectfully showeth 

as under:- 

1. That the answering Respondent has been impleaded as 

respondent no. 5 in the above noted Original Application 

vide order dated 29.07.2022 passed by this Hon’ble 

Tribunal. 

2. That the Appellant had filed the Appeal No.35/2022, which 

has now been converted by the order of the Hon’ble 
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Tribunal dated 29.07.2022 into an Original Application 

No.569 of 2022 

3. That by the order dated 29.07.2022 passed by this Hon’ble 

Tribunal it has held that the Appeal filed by the Appellant 

does not satisfy the requirement for vitiating the EC granted 

in favour of the answering respondent, yet the Hon’ble 

Tribunal has converted the appeal into an Original 

Application stating that the construction raised by the 

answering respondent in violation of the EIA Notification 

raises a substantial question of law, whereas this Hon’ble 

Tribunal if was prima facie satisfied that the EC granted to 

the answering respondent does not stand vitiated then it 

could have left it open for the appellant to initiate other 

proceedings so advised as per law, rather than converting 

the appeal into an Original Application. 

4. That before submitting a para wise objection to this Original 

Application (Appeal), the respondent seeks leave of this 

Hon’ble Tribunal to submit relevant facts for the adjudication 

of this present Original Application (Appeal). 

 

EFFORT OF EXTORTION BY COUNSEL FOR 

APPELLANT  
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5. That it is very crucial to apprise this Hon’ble Tribunal that 

the counsel representing the appellant has been taking the 

recourse of the environmental law for his personal financial 

gains and the present appeal, has been filed concealing 

material facts for the sole purpose of blackmailing and 

extortion of the respondent no. 5. 

6. That it is respectfully submitted that the counsel for the 

appellant earlier intimated the respondent no. 5 that the file 

will be cleared in 15 days if he was paid and he would not 

harass, instead support the project. As the illegal demands 

were refused by the respondent no. 5, he then threatened 

the respondent no. 5 stating that they will now suffer, as he 

knows the whole system and knows how to manipulate the 

same. True copy of the folder containing video and voice 

recording of conversation taken by Project Proponent 

management of the incident included in the Pen Drive along 

with a certificate in compliance with the Section 65 B of the 

Indian Evidence Act 1872 is annexed herewith as 

Annexure No. R-1. 

7. That the counsel for the appellant has also been threatening 

the respondent no. 5 in the past stating that he is powerful 

enough to stop issuance of all the permissions and 
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approvals and that all the officials were afraid of him and it’s 

only him who can spoil the project of respondent no. 5 from 

getting the clearance, unless he is paid as demanded.  

8. That it is only after receiving numerous threats from the 

counsel of the appellant, the respondent no. 5 had to lodge 

an FIR for extortion and threat, in pursuance to which the 

counsel for the appellant along with his two associates was 

arrested and are now released on bail.True copy of the FIR 

No. 0122 dated 02/02/2022 lodged at Thana Gomti nagar 

Lucknow (Uttar Pradesh) has been annexed herewith as 

Annexure no. R-2. 

9. That in relation to the threats of extortion and blackmailing, 

the respondent no. 5 vide letter dated 21.02.2022 also 

addressed to the Chairman of Bar Council of Uttar Pradesh 

regarding the misdeeds of the counsel of the appellant. True 

copy of the letter dated 21.02.2022 addressed to the 

Chairman, Bar Council of Uttar Pradesh has been annexed 

herewith as Annexure no. R-3. 

 

INCORRECT FACTS  

10. That the appellant has filed the Appeal and has deliberately 

mislead this Hon’ble Tribunal to believe that the construction 
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of basements and columns was carried out and further 

alleging that  presently the construction is in full swing at the 

site whereas it is blatant falsehood to misguide this Hon’ble 

Tribunal.  

11. That it is humbly submitted that a thorough inspection was 

carried out earlier by a committee comprising of the Office 

of District Magistrate Lucknow, Office of UPPCB and the 

Office of LDA, which was done on 09.05.2022, where after 

another inspection is proposed by office of the District 

Magistrate,  Lucknow which is within 3 months of the earlier 

report. It would be in the interest of justice that faith and 

trust is placed on the officers of the department, and to wait 

for the first inspection report instead of calling for multiple 

inspections and duplicating the process. It would not be out 

of place to state here that by duplicating the process the 

same would be never ending. . True copy of inspection 

report dated 23.05.2022 (Ref No.263/GF-258/2022) has 

been annexed herewith as Annexure No. R-4. 

12. That the respondent no. 5 is running an existing multiplex 

and a commercial complex building in the name of Fun 

Republic Mall which was established in the year 2006 and 

for the same the consent to establish has been obtained 
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vide letter no: F57611/C-5/NOC-342/2006/8 dated 

22.03.2006. True copy of the CTE no: F57611/C-5/NOC-

342/2006/8 dated 22.03.2006 has been annexed herewith 

as Annexure no. R-5. 

13. That the existing establishment is having regular consent to 

operate u/s 21/22 of the Air (Prevention and control of 

Pollution) Act, 1981 and a consent to operate u/s 25/26 of 

the Water (Prevention and control of Pollution) Act, 1974  

from UPPCB and the current consent was valid up to 

31.12.2023. True copy of the consent to operate dated 

06.06.2022 has been annexed herewith as Annexure no. 

R-6. 

14. That the proposed expansion in question is a construction 

project which on expansion falls under schedule 8(a) of the 

EIA Notification dated 14th September 2006 and the said 

project is to be done on the existing land of which the 

respondent no. 5 is a lessee. 

15. That the aforesaid project is a simple expansion of just 1223 

sq mts in ground area of existing operating mall in city of 

Lucknow on the existing land which is just 7.6% of the total 

plot area. The Respondent No.  5 proposed only to 
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construct extra 6678 sq mtrs having 4 basements in order to 

enhance the mall entertainment and retail area. 

16. That for the aforementioned small expansion proposal, 

Environmental Clearance was received after 342 days and 

project is stalled now for more than 15 months with no 

construction work being undertaken due to multiple 

unwanted and frivolous complaints, for perceptible reasons 

as detailed herein. 

17. That the proposed expansion project seeks to ameliorate 

the socio-economic condition by providing increased 

employment opportunities due to the project and aesthetic 

beauty of the area will also be improved due to the 

development of the landscape. Further, the said project will 

also increase State’s revenue by way of GST and other 

taxes. True copy of the presentation for Environmental 

Clearance has been annexed as Annexure no. R-7. 

18. That the Consent to Establish, (hereinafter referred to as 

CTE for the sake of brevity), for the aforesaid proposed 

expansion was granted to the applicant-respondent no. 5 on 

04.11.2020 which had expressly mentioned that all 

permissions had to be obtained prior to CTO. True copy of 
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the consent to establish dated 04.11.2020 has been 

annexed herewith as Annexure no. R-8. 

19. That, in the proposed expansion site (location) there were 

existing structures which were raised on the said land in 

accordance with the then existing laws.  Therefore, without 

raising any additional construction, the -respondent no. 5 

dismantled and relocated the water tanks and STP present 

on the proposed expansion area (as they were old) and the 

same can be ascertained from the drawings of internal 

plans. That the respondent no. 5 only upgraded the water 

tanks/STP (as mandated in CTE dated 04.11.2020) as the 

earlier ones were 15 years old and further for the safety of 

the excavation soil, retaining  walls had to be made during 

excavation and is not connected to construction of the new 

excavation to accommodate four underground basements. 

There was no new construction on the proposed expansion 

site despite having obtained the CTE. True copy of the 

approved plans showing the old STP in the 

questioned/expansion area has been annexed herewith as 

Annexure no.R-9. 

20. That post procurement of CTE, any organization planning 

for construction has to wade through appointing contractors, 
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construction related agencies, costs and organising funds 

and if presuming that by the time any construction could 

commence, the country went through complete lockdown as 

a result of the Covid-19 pandemic and no work was possible 

from April 21 to June 21. It is humbly submitted that there is 

no construction activity since 1st July 2021, i.e. for last 15 

months since the Respondent No. 5 was directed to stop 

work till EC clearance. 

21. That at this juncture it is pertinent to state here that the 

Hon’ble Supreme Court in the case of Pahwa Plastics Pvt. 

Ltd. and Another Versus Dastak NGO and Others as 

reported in 2022 SCC OnLine SC 362 has opined that the 

1986 Act does not prohibit ex post facto EC and some 

relaxations and even grant of ex post facto accordance with 

law, in strict compliance with Rules, Regulations, EC in 

Notifications and/or applicable orders, in appropriate cases, 

where the projects are in compliance with environment 

norms, is not impermissible. Further, ex post facto 

clearances and/or approvals cannot be declined with 

pedantic rigidity, regardless of the consequences of 

stopping the operations. The Hon’ble Supreme Court further 

observed that a unit contributing to the economy of the 
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country and providing livelihood to hundreds of people, 

which has been set up pursuant to requisite approvals from 

the concerned statutory authorities, and has applied for ex 

post facto EC, should not be closed down for the technical 

irregularity of want of prior environmental clearance, 

pending the issuance of EC, even though it may not cause 

pollution and/or may be found to comply with the required 

norms. 

22. That further, the Hon’ble Supreme Court in Electrosteel 

Steels Limited versus Union of India and Others as 

reported in 2021 SCC OnLine SC 1247, observed that 

the Hon’ble Supreme Court cannot be oblivious to the 

economy or the need to protect the livelihood of hundreds of 

employees and others employed in the units and dependent 

on the units in their survival.  

23. That the respondent no. 5 seeks leave of this Hon’ble 

Tribunal to submit the paragraph-wise reply of the Original 

Application (Appeal) as under: 

24. That in reply to the contents of paragraph number 1 of the 

original application (appeal) it is respectfully submitted that 

the intention of the applicant is to cover up the extortion and 

the FIR registered against the counsel of the appellant and 
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that it is for this sole reason he has refrained from making 

respondent no. 5 a party to this present original application 

(appeal). 

25. That in reply to the contents of paragraph number 2 of the 

original application (appeal) it is respectfully submitted that 

an appeal for the same is filed by the appellant which is 

pending at District Court, Lucknow against members of 

SEIAA. True copy of the appeal has been annexed herewith 

as Annexure no. R-10. 

26. That in reply to the contents of paragraph number 3 of the 

original application (appeal) it is respectfully submitted that 

the filling of a caveat is not mandatory for Government 

Orders. 

27. That in reply the contents of paragraph number 4 of the 

original application (appeal) it is respectfully submitted that 

he counsel representing the appellant has been taking the 

recourse of the environmental law for his personal financial 

gains and the present appeal, has been filed concealing 

material facts for the sole purpose of blackmailing and 

extortion of the respondent no. 5, and thus the appellant 

under the guise of a social worker is threatening and 

extorting the respondent no. 5. 
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28. That in reply the contents of paragraph number 5 of the 

original application (appeal) it is respectfully submitted that 

the CTE issued had expressly mentioned that all 

permissions had to be obtained prior to CTO. 

29. That the contents of paragraph number 6 of the original 

application (appeal) need no reply as it pertains to the 

appellant’s manoeuvre of sending legal notices to UPPCB. 

30. That in reply the contents of paragraph number 7 of the 

original application (appeal) it is respectfully submitted that 

the procurement of Environmental Clearance is a long 

process and as such the preparation of the same takes 

months. Further, the respondent no. 5 had no knowledge of 

the legal notice as the same was not addressed to the 

respondent no. 5. It is further respectfully submitted that the 

State of Uttar Pradesh was in complete lockdown from the 

period of April 2021 to May 2021, hence, the Environmental 

Clearance could have been only presented in the month of 

June 2021, which itself was a highly limited month due to 

the imposition of the partial lockdown. Further, the 

allegations that the construction and the erection of pillars 

were made are false and baseless. It is humbly submitted 

that even the pictures produced by the appellant are the 
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same as submitted by the Respondent No.5 and it tallies 

with report provided after the site inspection. 

31. That in reply the contents of paragraph number 8 of the 

original application (appeal) it is respectfully submitted that 

respondent no. 5 had no intent to start construction without 

due permissions, hence they applied for CTE and EC. It is 

further submitted that post procurement of CTE, due to 

complete lockdown as a result of the Covid-19 pandemic 

and Covid restrictions  from April 2021 to June 2021, no  

construction work could have been possible. 

32. That the contents of paragraph number 9 of the original 

application (appeal) needs no reply as it pertains to sending 

of notice by appellant to Additional Chief Conservator of 

Forest Regional Office, Lucknow. 

33. That in reply the contents of paragraph number 10 of the 

original application (appeal) it is respectfully submitted that, 

in the proposed expansion site there were structures 

present that were raised on the said land and were 

approved for services of water tanks and STP.  Therefore, 

without raising any construction the applicant-respondent 

no. 5 dismantled and relocated the water tanks and STP 

present on the proposed expansion area as they were old 
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and the same can be ascertained from the drawings of 

internal plans. That the applicant-respondent no. 5 only 

upgraded the water tanks as the earlier ones were 15 years 

old. That further, there was no construction which had to be 

stopped and the proposed expansion site is in the same 

condition as it was prior to one year ago. 

34. That in reply the contents of paragraph number 11 of the 

original application (appeal) it is respectfully submitted that 

an application for prior Environmental Clearance was 

applied for by the respondent no. 5 and the same was 

granted. 

35. That in reply the contents of paragraph number 12 of the 

original application (appeal) it is respectfully submitted that 

the respondent no. 5 was asked to tender an affidavit with 

photographs of the site along with google images, which 

were submitted as per requirements. The proposed 

expansion site is in same condition as it was when 

photographs were submitted. Even the photographs 

submitted by the appellant do not exhibit any new 

construction. That further, the dismantling done is an 

internal task as per conditions of CTE which can be verified 
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from the drawings and visit to the location by the concerned 

officials. 

36. That in reply to the contents of paragraph number 13 of the 

original application (appeal) it is respectfully submitted that 

the respondent no. 5 had submitted the EC on 29th June 

2021 and appellant is referring to the order F.No. 22-

21/2020-IA.III dated 07.07.2021which is post submission of 

the EC application, which is not applicable in the present 

case. That the respondent no. 5 seeks the permission of 

this Hon’ble Tribunal to bring on record the amended order 

F.No.IA3-22/19/2021-IA.III (E164361) dated 

20.09.2021wherein it is inter alia mentioned that if CTE has 

been issued and EC has not been issued, the project 

proponent can make a request, considering which the 

Competent Authority may grant EC, thereafter CTO can be 

considered.  In the present expansion project of respondent 

no. 5, there is no applicability of CTO as project has not 

even started. That the appellant’s insistence on alleged 

violation is only because of the refusal on the part of 

respondent no. 5 to pay to his counsel  ransom and further, 

there is no violation as on 29th June 22 when EC was 

applied. It is pertinent to mention that even in order F.No. 
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22-21/2020-IA.III dated 07.07.2021, the remedy was to pay 

1% of the new construction cost which would have been 

insignificant for us to save or avoid as is being alleged and 

is baseless. It is further submitted that the proposed land in 

question is within the premises of operating mall in the city 

and the same cannot in anyway have any impact on 

environment even when the same would be expanded in 

future therefore the allegations of the appellant are 

baseless. True copy of the order dated 20.09.2021 has 

been annexed herewith as Annexure no.R-11. 

37. That the contents of paragraph number 14 of the original 

application (appeal) needs no reply. 

38. That the contents of paragraph number 15 of the original 

application (appeal) needs no reply. 

39. That in reply the contents of paragraph number 16 of the 

original application (appeal) it is respectfully submitted that 

the respondent no. 5 presented its case before the 

MoEFCC and also brought to their notice all facts and the 

modus operandi being followed by the counsel of the 

appellant, and requested for review as would have been fair 

and just. 
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40. That the contents of paragraph number 17 of the original 

application (appeal) needs no reply. It is humbly submitted 

that MoEFCC issued letter dated 07.01.22 wherein it is 

mentioned inter alia that Considering the provisions of the 

Environment Protection Notification, 1986 and the related 

order, the Respondent No. 5 be given immediate relief. True 

copy of the order issued MoEFCC dated 07.01.22 has been 

annexed herewith as Annexure no.R-12. 

41. That in reply the contents of paragraph number 18 of the 

original application (appeal) it is respectfully submitted that 

the respondent no. 5 were subjected to another inspection 

and the site was demonstrated by the respondent no. 5 to 

concerned officials as it was. Further, the appellant has 

mentioned that “the report submitted by Regional Officer to 

MS SEIAA dated 16.4.2022 is manipulative and ambiguous. 

That when the construction site was disputed, why no 

photographs were attached from the inspection site to prove 

the report. It is humbly submitted that to doubt the 

committee formed and to doubt LDA’s expertise as regards 

their drawings of the site /city landscape or construction 

knowledge, demonstrates questionable intention on part of 

the appellant. It is humbly submitted that in the Minutes of 
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613th meeting of the SEIAA held on 31.05.2022, reference 

to inspection report dated 23.05.2022 is made as also to the 

clarification dated 20.9.2021 issued by the Ministry of 

Environment, that if CTE has been issued and EC has not 

been issued, the project proponent can make a request, 

considering which the Competent Authority may grant EC, 

thereafter CTO can be considered. Further, SEIAA agreed 

with the recommendations of the SEAC to grant the prior 

Environmental Clearance to the proposed project along with 

all the general and specific conditions as suggested by the 

SEAC. Additionally, SEAC imposed additional specific 

conditions as detailed therein. True copy of the minutes 

SEIAA held on 31.05.2022 has been annexed herewith as 

Annexure no. R-13. 

42. That the contents of paragraph number 19 of the original 

application (appeal) are fabricated and hence are denied as 

stated. It is further submitted that there is no new 

construction on the proposed expansion site despite having 

obtained the CTE and the site as on date remains 

unchanged as per photographs submitted earlier. 

43. That the contents of paragraph number 20 of the original 

application (appeal) needs no reply. 
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44. That in reply the contents of paragraph number 21 of the 

Original Application (appeal) are denied as stated and it is 

respectfully submitted that the counsel for the appellant 

earlier intimated the respondent no. 5 that the file will be 

cleared in 15 days if he was paid and he would not harass, 

instead support the project. As the illegal demands were 

refused by the respondent no. 5, he then threatened the 

respondent no. 5 stating that they will now suffer, as he 

knows the whole system and knows how to manipulate the 

same. The copy of the folder containing video and voice 

recording of conversation taken by Project Proponent 

management of the incident included in the Pen Drive along 

with a certificate in compliance with the Section 65 B of the 

Indian Evidence Act 1872 is already annexed as Annexure 

No.R-1. 

45. In view of these glaring facts, it is the respectful submission 

of the answering Respondent No. 5, that the claim of the 

appellant cannot be sustained and deserves to the 

dismissed outright with exemplary costs, so as to dissuade 

such motivated claims from being made in the future 

46. For the foregoing reasons, none of the prayers/reliefs 

prayed by the appellants deserve to be granted. It is the 
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respectful submission of the Respondent No. 5 that the 

present application filed before this Hon’ble Tribunal 

deserves to be dismissed with exemplary costs. 

(A) Pass any such other order or orders as this Hon'ble Tribunal 

may deem fit in the facts and circumstances of the case. 

 
 
 

RESPONDENT No.5 
Place: New Delhi 
Dated: 03.10.2022 
    Through       

 (Pallavi Pratap) 
Advocate  

Counsel for Respondent No.5   
Phone No. - +9199999990078 

            Email - pallavipratap@hotmail.com 
Address: A-90, LGF SOUTH EX-II,  

New Delhi 
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5. Annexure No.R-5 
True copy of the CTE no: F57611/C-5/NOC-
342/2006/8 dated 22.03.2006. 

 
6. Annexure No.R-6 

True copy of the consent to operate dated 
06.06.2022. 

 
7. Annexure No.R-7 

True copy of the presentation for  
Environmental Clearance. 
 

8. Annexure No.R-8 
True copy of the consent to establish dated 
04.11.2020.  

 
9. Annexure No.R-9 

True copy of the approved plans showing the old 
STP in the questioned/expansion area. 

 
10. Annexure No.R-10 
 True copy of the Appeal. 
 
11. Annexure No.R-11 
 True copy of the order dated 20.09.2021. 
 
12. Annexure No.R-12 
 True copy of the order issued MoEFCC  

dated 07.01.22. 
 
13. Annexure No.R-13 
 True copy of the minutes SEIAA held  

on 31.05.2022 
 
14. Affidavit of compliance with the  

Section 65 B of the Indian Evidence  
Act 1872. 
 
 

Place: New Delhi       RESPONDENT No.5 
Dated: 
    Through       

(Pallavi Pratap) 
Counsel for Respondent No.5   

ENROL NO. UP/1246/2010 
Phone No. - +9199999990078 

 Email - pallavipratap@hotmail.com 
 Address: A-90, LGF, SOUTH EX-II, New 

Delhi 

mailto:pallavipratap@hotmail.com
Lenovo
Placed Image

Lenovo
Placed Image

Lenovo
Typewriter
38-41

Lenovo
Typewriter
42-44

Lenovo
Typewriter
45-114

Lenovo
Typewriter
115-118

Lenovo
Typewriter
119

Lenovo
Typewriter
120-181

Lenovo
Typewriter
182-183

Lenovo
Typewriter
184-185

Lenovo
Typewriter
186-196

Lenovo
Typewriter
197-207

Lenovo
Typewriter
 03.10.2022



 
 

 
 

 

 
 

 
 

 
 

 
     

 
 

 
 

  
    

 
 
 
 
 

 
 

 
 
 
 
 

 
 

 
 
 

 
 
 
 
 
  

24 

Lenovo
Typewriter
ANNEXURE R-1

Lenovo
Typewriter
True copy of the folder containing video and voice recording of conversation taken by Project Proponent management of the incident included in the Pen Drive IS ATTACHED HEREWITH.



25 

Lenovo
Typewriter
ANNEXURE R-2

Lenovo
Placed Image



26 

Lenovo
Placed Image



27 

Lenovo
Placed Image



28 

Lenovo
Placed Image



29 

Lenovo
Placed Image



30 

Lenovo
Placed Image



31 

Lenovo
Placed Image



 

 

Date: 26/01/22 

To  

Chairman  

Bar Council  Uttar Pradesh , Allahabad  

SUBJECT – THREAT OF EXTORTION AND BLACKMAILBY ADVOCATE ARVIND KUMAR RAI ( MOBILE- 

9793027778) , Chamber No-159-A, New Building High court Allahabad -211001 

FILED BY COMPANY  – FUN REPUBLIC EXTENSION C/0 E-CITY ENTERTAINMENT INDI A PVT LTD 

Dear Sirs /UP BAR COUNCIL  

It is with extreme distress and having no other choice left , I , Vikalp Saxena ,hereby representing the 

company E-City Entertainment  running a successful mall Fun Republic ,have to inform you on some 

acts by one of your member lawyer Mr Arvind Rai based at Prayagraj , Uttar Pradesh . 

We felt were not necessary to be informed  earlier and tried to let it go as our main objective is to 

work   . But for last 6 months or so , he has been insistent on harassing us by affecting our 

government permissions  and trying to affect our business .He is pressurising by  calling , smsing and 

threatening by writing to  key officials in UPCCB so as they don’t clear our project .  

His main issue is we have refused to pay him money,  which he asked us to pay  . 

We have been advised by lawyer community that such lawyers who are using the profession to 

blackmail business houses and extort money should be informed to your esteemed council . 

 We sincerely pray that such activists, who pretend to act as crusaders for good governance 

but are in fact there to create more damage than good as they raise unnecessary doubts on 

the credibility of the learned qualified senior Government authorities, when in fact they are 

actually manipulating the system to blackmail and extort money illegally and in an 

unjustified manner, who should be blacklisted. 

 We suspect that we might not be the only victims as similar modus operandi may have been 

used earlier to extort illegal gratifications, hence his complaints if any, be examined with 

suspicion and veracity be checked before acting thereon. As our project is very small and 

there is no fault in our applications and supporting document, he would not be able to 

extract money or gratification from us. 

 We are hence sending this  application to the Bar council of Uttar Pradesh to debar Mr. Rai 

from practicing as a lawyer and not to defame the legal profession by his illegal means. 

We have all video recordings of him and his associates who called us for extortion and threats  in 

last one month . 

Kindly let us know for any help and assistance in the matter . 

With kind regards  

Authorised signatory 

E-CITY ENTERTAINMENT PRIVATE LIMITED. 
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We state in the brief the events which transpired with lawyer Mr Arvind kumar Rai and our 

consultant for Project Mr Girish Pande who is handling the permissions for project  

1 Our EC ( Environment Clearance for new extension project  )was presented on 30th June 21 

and principally approved as an ideal project in Stage 1 and sent for approval to Authority. 

We came to know that Lawyer Arvind Rai sent a legal  letter to all officials questioning our 

approvals . We felt that the same is alright as everyone has right to ask questions  and we 

answered all queries to concerned officials as we had done no wrong . But we were told that 

he creates issues and uses his legal profession to threaten officials and businesses, so that 

we decided to talk to him and Our project Head Mr Girish Pande , decided to call him  

2 Mr Pande called him to understand what the issue he has .He  told him that he is crusader 

for Environment and corruption .Mr Pande told him that in this case , neither is there any 

corruption nor any environment default as its small extension project in existing mall so 

what is his issue .He told him that meet him at Lucknow when he visits . 

3 Mr Pande met him at Lucknow In July at his associate Manoj Goyals House in Gomti Nagar . 

He himself asked that if his daughter can be appointed in company and he might visit 

Mumbai so we have to arrange his stay . But his associate Manoj Goyal told Mr Pande that 

Mr Pande is not understanding the talks and  told him Mr rai is basically…. (an abusive  

word)and He should straight settle money with him as its about money. Mr Pande avoided 

all that talk and pleasantly met him and left and told him not to create issues where there 

are none and we have done nothing wrong so we don’t feel that we have to ask for any 

favour from any . 

4 On 5th August 2021, our external consultant Mr.Manoj Garg for EC called our Project and 

operations head Girish Pande( Mobile -8097582897) and told that Lawyer Mr. Arvind Kumar 

Rai called him and was threatening to jeopardize our case, by writing to all officials that for 

the project EC cannot be cleared as he proposed to file case against all corrupt practices and 

illegal ways who would then revoke  his ( Mr Gargs) license as he was presenting our case. 

He also threatened our consultant Garg that he will make sure that EC would not be given 

and informed Garg that we should talk to Mr. Arvind Kumar Rai, failing which he would 

initiate action. He also hinted him that money can settle the issue so he should tell us to talk 

to him . 

5 Girish Pande spoke to Lawyer Rai on 6th August 2021, when he informed that though he had 

assured that he will not raise any issues, yet he was raising funds on behalf of a 

trust/charitable /public forum; his target was to collect Rs. 4 crores; and if contributions 

were not made he would ensure that people close to him would raise issues, unless the 

money was paid to persons indicated by him; he also mentioned that he had followed 

similar process and had extracted money from Cross Republic Mall Noida and some others; 

and that he had in the past sought consideration either by land transfer or money payment 

from similarly placed mall owners. At the same time Mr. Arvind Kumar Rai also demanded 

Rs. 50 Lakhs from us, as his charges not to initiate any action as threatened, unless he is 

paid. He wanted all money in cash . Mr. Arvind Kumar Rai knows very well that the EC might 

be given anytime to our project and we have not committed any violations. He assured that  

the day money is given , he will withdraw from our case and help us getting the 

permissions.We did not believe him but wanted to find his intentions ahead and talk so we 

can have some proofs of his intention . 

6 Lawyer Rai gave phone numbers of his associate in extortion , the contact Mr. Manoj Goyal 

(Mobile -9582558310)to whom our Head Project and operations Girish Pande should speak 

and directed that they should coordinate for money transfer upto Rs. 50 lacs; later another 
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person Shailesh Jaiswal ( Mobile – 9415433818/ 8874376550)called to negotiate on 50 lacs  

and demanded Rs. 25 lacs as minimum payment in cash which was refused. During the 

phone calls with representatives of Lawyer Rai, it was categorically told that we are a 

company we do not deal in cash and insisted on talking to Mr. Rai, to which were informed 

that Mr. Rai would talk later but he would not negotiate the monetary aspect. 

7 Mr. Girish Pande again talked to Mr. Rai on 8th August and told we don’t give cash to any  

and sought the name of the trust and bank account details in which money, if any, could be 

transferred, if found authentic, legal and for a justified cause, which he agreed.  The whole 

conversation was made with intent to keep Mr. Rai occupied and avoid unnecessary damage 

to our project. Mr. Rai informed that he would give the name of the trust and bank account 

number on 9th August 2021.We for record wanted account number and he gave us .We 

refused any cash though he was insistent on cash and wanted to give different accounts to 

us .But Mr Pande insisted we can only oay for good cause and it has to be trust and all 

white.The idea was to find what Lawyer Rai us upto  as it was clear he is corrupt and not a 

lawyer by acts. 

8 Post this , we  told him categorically that you are blackmailing and trying to extort money 

and as a company we will not be intimidated by these tactics . He told us  that he would now 

make sure that we don’t get EC,he has been after this case since then threatening 

department and  writing to all concerned at one time or another . 

9 We have come to know that now he has put criminal case against officials and our 

consultant at Lucknow court for  reviewing and being connected with our case .There is no 

basis of the cases and letters .  

10 We had stopped interacting with him now but he would always misuse his being a lawyer 

and if we don’t inform you , he will be harassing us in future too . 
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

 To ,
                 Shri  VIKALP  SAXENA
                  M/s E CITY ENTERTAINMENT INDIA PRIVATE LIMITED
                  Fun RepubLucknowlic Mall, Khasra no 103, 104, 105, 106, 116, 117, 118, 119, Bhikhampur,
Gomtinagar, Lucknow ,LUCKNOW,226010
                  LUCKNOW
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

Chief Environmental Officer, Circle-5, UPPCB.
         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, UPPCB, Lucknow.
         

Chief Environmental Officer, Circle-5, UPPCB.
         

Ref No. -
145536/UPPCB/Lucknow(UPPCBRO)/CTO/wate
r/LUCKNOW/2021

 Dated :  03/06/2022

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  E CITY ENTERTAINMENT INDIA
PRIVATE LIMITED

Reference Application No :14489128 Dated :03/06/2022

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. E CITY ENTERTAINMENT
INDIA PRIVATE LIMITED is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .
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U.P. POLLUTION CONTROL BOARD, LUCKNOW
         
Annexure to Consent issued to M/s.E CITY ENTERTAINMENT INDIA PRIVATE LIMITED  vide
         

CONDITIONS OF CONSENT
         

Consent Order No. 14489128/ Water  Dated :  03/06/2022

1. This consent is valid only for the approved production capacity of Mall (Restaurant and Multiplex)
in existing premises.

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 160 KLD STP

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

1 Quantity of Discharge Achieve the stranded
specified in the notification
issued by MoEF & CC vide
GSR 1265 (E) dated 13-10-
2017 in the time period as
specified in the notification

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

43 

Lenovo
Placed Image



         
Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

1.	This consent is valid for Mall (Restaurant and Multiplex) in existing premises.

2.	The unit shall ensure to operate the installed Sewage Treated Plant (capacity of 300 KLD) in such
a manner so that it can achieve the standard specified in the notification issued by Ministry of
Environment , Forest & Climate Change vide GSR 1265 (E) dated 13-10-2017 in the time period as
specified in the notification & treated water shall be used in flushing/horticulture/cooling etc.

3.	 The unit shall ensure to compliance the conditions mentioned in NOC of UP Ground Water
Department for abstraction of ground water which is valid upto 19.06.2026.

4.	The Order issued by Hon'ble Courts/Hon'ble NGT, MoEF & CC, Central Pollution Control Board,
U.P. Pollution Control Board, shall be complied with.

5.	Generated hazardous waste shall be stored temporarily in the unit premises and disposed off
through authorized TSDF after obtaining the authorization from the Board.

6.	The unit shall make provisions for rain water harvesting.

7.	The treated sewage shall be reused for flushing, cooling and irrigation purpose. Only the surplus
sewage shall be discharged in to sewer line with prior permission of competent authority.

8.	Sludge generated from STP shall be utilized for composting and manure.

9.	The unit shall submit the Environment Statement to the Board on or before 30th September of
every year.

10.	The unit shall maintain logbook to record daily electricity consumption in STP.

11.	Water meters shall be installed at all sources of water supply in the premises/industry and timely
send water meter reading on quarterly basis.

12.	The unit shall be operated in such a way so that it does not affect the surrounding environment
and population.

13.	The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+
Current Assets - Current Liabilities) so that the Consent fee payable by the industry may be verified.

14.    Water meters shall be installed at all sources of water supply in the premises and timely send
water meter reading on quarterly basis.

15.	The unit shall comply with the provisions  of, Environment (Protection) Act 1986, Water
(Prevention and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of
Pollution) Act, 1981 as amended, Plastic Waste Management Rules 2016, E- Waste (Management)
Rules 2016, Solid Waste Management Rules 2016 & Hazardous and other Waste (Management and
Transboundary Movement) Rules 2016 (Whichever is applicable)

16.	The unit shall develop green belt as per the Protocol attached with Board's office order H 16405
/220/2018/02 dated 16-2-2018, which is available on the Board's website- www.uppcb.com.

17.	If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective from the date of issuance of closure order
revocation, with additional conditions mentioned in the closure revocation order.

Chief Environmental Officer, Circle-5, UPPCB.
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

To,

The GM
ECITY ENTERTAINMENT PVT LTD
Fun Republic Mall, Near Eldeco Greens, Gomtinagar  -226010

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/UP/MIS/217388/2021 dated 29 Jun 2021. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC22B038UP159888
2. File No. 6414
3. Project Type New
4. Category B2
5. Project/Activity including

Schedule No.
8(a) Building and Construction projects

6. Name of Project Proposed expansion of Multiplex and
commercial complex building Project (Fun
Republic) at Khasra no – 103 (Part),
104(Part), 105 (Part), 106 (Part), 116(
Part) , 117(Part), 118(Part), 199 (Part),
Bhikhamnagar, Gomtinagar Nagar,
Lucknow

7. Name of Company/Organization ECITY ENTERTAINMENT PVT LTD
8. Location of Project Uttar Pradesh
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 08/06/2022

(e-signed)
Member Secretary
Member Secretary

SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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State Level Environment Impact Assessment Authority, Uttar Pradesh 
 
       Directorate of Environment, U.P. 

Vineet Khand-1, Gomti Nagar, Lucknow- 226010 
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com 

                 Phone no- 0522-2300541  
 
Reference- MoEFCC Proposal no- SIA/UP/MIS/217388/2022 & SEIAA, U.P   File no- 6414 
 
Sub: Environmental Clearance for Proposed Expansion of Multiplex and Commercial Complex Building 
(Fun Republic ) at Khasra No.- 103 (Part), 105 (Part), 105 (Part), 106 (Part), 116 (Part), 117 (Part), 117 
(Part), 118 (Part), 199(Part), Bhikhamnagar, Gomti Nagar, Lucknow, U.P., M/s E-City Entertainment 
(India) Pvt. Ltd. 
 
Dear Sir, 

This is with reference to your application / letter dated 29-06-2021, 29-07-2021, 30-07-2021, 01-
09-2021, 22-09-2021, 04-10-2021, 09-12-2021 on above mentioned subject. The matter was considered 
by SEAC in meeting held on 30-07-2021 and SEIAA in meeting held on 31-05-2022.      

 
A presentation was made by the project proponent along with their M/s Environmental & 

Technical Research Centre  to SEAC on 30-07-2021  

Project Details Informed by the Project Proponent and their Consultant 
 
The project proponent, through the documents and presentation gave following details about 

their project –  
1. The environmental clearance is sought for Expansion of Multiplex and Commercial Complex Building 

(Fun Republic ) at Khasra No.- 103 (Part), 105 (Part), 105 (Part), 106 (Part), 116 (Part), 117 (Part), 117 
(Part), 118 (Part), 199(Part), Bhikhamnagar, Gomti Nagar, Lucknow, U.P., M/s E-City Entertainment 
(India) Pvt. Ltd. 

2. Existing built up area of the project is 46038.650 sqm. After proposed expansion built up area will be 
61199.120 sqm. The project having 01 exiting Block on 8th Floor and second proposed block on 4th 
floor. 

3. Salient features of the project: 
Facilities  Multiplex Commercial Complex Office  
No. of Building Blocks  
 Basements   
Floor  

There will be two blocks (One existing block & One Proposed Block)  
4 No in proposed block  
In Existing block 8th Floor and proposed block 4 basement + GF+ 4th 
Floor.  

Total Plot Area 16007.46 sq.m.  
Proposed FAR Area after 
expansion  

38406.32 sq.m. 

Non FAR Area after expansion  22778.80 sq.m.  
Built-up Area after expansion  61199.120 sq.m.  
Total Parking Proposed 733 ECS proposed against requirement of 728 ECS  
Total population after expansion  9362 persons 
Total Project Cost  40 Crores  
Energy Conservation  16 % of total demand energy saving by adopting different energy 

conservation measures.  
Maximum Height  Approx.26 m  
Proposed Landscape Area  1622.64 sqm  (@ 10.13% of the plot area)  

Number of proposed tree is to be planted  : 28  
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Soil Excavation  23883.8 Cubic Meter  
Power Requirement & Source  Existing Power Requirement will be – 2850 (Including Multiplex and 

commercial Shopping ) 
After expansion power requirement will be 3820 KVA which will be 
tapped from the concerned Electricity board  

Power Backup  Backup of Existing DG sets will be used 1250 KVA (3 Nos.) + 750 
KVA (1 No.)=4500 KVA  

Water Requirement & Source  Fresh Water: 103 KLD (Borewell) 
Reuse of treated effluent as received from the STP: 113 KLD. 
Total Water Requirement: 216 KLD  

Sewage treatment & Disposal  The waste water generated from shopping mall and multiplex (i.e. 
185 KLD) would be treated in the STP capacity 300 KLD. Recycled 
water shall be used after tertiary treatment i.e 113 KLD water for 
flushing & Horticulture  

The solid waste generated  1404.38 kg/Day-Municipal waste & 0.8 kg/day –Horticulture waste 
will be generated , segregated and disposed as per solid waste 
management Rules 2016 through approved agency for handling & 
disposal solid waste.  

Rain water harvesting pits 02 pits 

Connectivity  The proposed site is well connected with road , rail and air 
network. It is part of Gomti Nagar, Lucknow.  
Gomti Nagar railway Station: 2.74 Km ,   
NH-28-1.47 km. 
The nearest Airport Chaudhary Charan Singh Airport, Amausi , 
Lucknow: 14.09 Km  

4. Land use details: 
S.No  Land Use  Area (Sqm)  Area (%)  
1  Covered Area  8003.73  40  
2  Landscape  Area  1622.64  10  
3  Open Area  6380.79  50  
 Total  16007.16  100  

5. Comparative area details: 
S.No  Particulars  Existing 

Detail  
Proposed 
Detail  

Total after expansion  

A  Total Land  16007.46 m2  No Change  16007.46 m2  
B  Permissible Land Coverage (@ 50% of 

Plot Area)  
8003.73 m2  No Change  8003.73 m2  

C  Achieved Ground Coverage ( @40.6% of 
the plot area)  

5282.46 m2  1223.36 m2  6505.82 m2  

D  Total Permissible FAR (Including 
purchasable FAR @ 2.65)  

42019.58 m2  -  42019.58 m2  

E  Total Proposed FAR  31728.61 m2  6677.71 m2  38406.32 m2  
F  Non FAR Area (Basement 

+Mumty/Machine room + Fire room  
14296.04 m2  8482.76 m2  22778.80 m2  

G  Number of basement  02 Nos.  04 nos.  4  Nos in proposed 
block and 02 nos in 
existing block  

H  Basement Area  1481.8 m2 8388.5 m2  22570.3  m2  
I  Required Parking  480 ECS  248 ECS  728 ECS  
J  Proposed Parking  480 ECS  253 ECS  733 ECS  
K  Required Landscape Area  1600 m2  -  1600 m2  
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L  Proposed Landscape Area  1622.64 m2  -  1622.64  m2  
M  Total Buildup Area  46038.650 

m2  
15160.47  m2  61199.120 m2  

6. The total quantity of water requirement for the proposed Shopping mall with multiplex building is 
216 KLD out of which the Fresh Water requirement of 103 KLD would be met from the Bore wells. 
185 KLD waste water will be generated from the project which shall be treated in a Sewage 
Treatment Plant of capacity 300 KLD. Recycled water as received from STP after tertiary treatment 
i.e. 111 KLD water for flushing and 2 KLD water for the horticulture uses. 

7. Parking details: 
S. No  Parking Required (As Per Bye Laws)  ECS  
1  Car parking required for shop & office  98 Nos.  
2  Car parking required for (Audi 638 Seats)  638/10=64 Nos.  
 Total car parking required  162+86=248 nos  
 Parking Provided   
3  Car parking provided in 1st basement  27 Nos.  
4  Car parking provided in 2st basement  50 Nos.  
5  Car parking provided in 3st basement  50 Nos.  
6  Car parking provided in 4st basement  51 Nos.  
7  Car parking in the open space  75 Nos.  
 Total Car Parking Provided  253 Nos.  

8. The project proposal falls under category–8(a) of EIA Notification, 2006 (as amended). 
 
Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC) held 

on 30-07-2021 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting held 31-
05-2022 and decided to grant the environmental clearance for the above project proposal alongwith 
following conditions: 

 

I. Charging points for electrical vehicle should be provided in suitable places. 
II. Organic waste convertor should be installed.  

III. The solid waste generated should be properly collected and segregated on site.  
IV. Noise monitoring station should be installed on site. 
V. Energy conservation measures like installation of LEDs/CFLs for the lighting the areas outside the 

building should be integral part of the project design and should be in place before project 
commissioning. Use LEDs and CFLs should be properly collected and disposed off/sent for recycling as 
per the prevailing guidelines / rules of the regulatory authority to avoid mercury contamination. Use 
of solar panels may be done to the extent possible. 

VI. Statutory compliance: 
1. The project proponent shall obtain all necessary clearance/ permission from all relevant agencies 

including town planning authority before commencement of work. All the construction shall be 
done in accordance with the local building byelaws. 

2. The approval of the Competent Authority shall be obtained for structural safety of buildings due 
to earthquakes, adequacy of firefighting equipment etc as per National Building Code including 
protection measures from lightening etc. 

3. The project proponent shall obtain forest clearance under the provisions of Forest (Conservation) 
Act, 1986, in case of the diversion of forest land for non-forest purpose involved in the project. 

4. The project proponent shall obtain clearance from the National Board for Wildlife, if applicable. 
5. The project proponent shall obtain Consent to Establish / Operate under the provisions of Air 

(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution) 
Act, 1974 from the concerned State Pollution Control Board/ Committee. 

6. The project proponent shall obtain the necessary permission for drawl of ground water / surface 
water required for the project from the competent authority. 
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7. A certificate of adequacy of available power from the agency supplying power to the project 
along with the load allowed for the project should be obtained. 

8. All other statutory clearances such as the approvals for storage of diesel from Chief Controller of 
Explosives, Fire Department, Civil Aviation Department shall be obtained, as applicable, by 
project proponents from the respective competent authorities. 

9. The provisions of the Solid Waste (Management) Rules, 2016, e-Waste (Management) Rules, 
2016, and the Plastics Waste (Management) Rules, 2016 shall be followed. 

10. The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau of Energy Efficiency, 
Ministry of Power strictly. 

VII. Air quality monitoring and preservation 
1. Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory Implementation of 

Dust Mitigation Measures for Construction and Demolition Activities for projects requiring 
Environmental Clearance shall be complied with. 

2. A management plan shall be drawn up and implemented to contain the current exceedance in 
ambient air quality at the site. 

3. The project proponent shall install system to carryout Ambient Air Quality monitoring for 
common/criterion parameters relevant to the main pollutants released (e.g. PM10 andPM25) 
covering upwind and downwind directions during the construction period. 

4. Diesel power generating sets proposed as source of backup power should be of enclosed type 
and conform to rules made under the Environment (Protection) Act, 1986. The height of stack of 
DG sets should be equal to the height needed for the combined capacity of all proposed DG sets. 
Use of low sulphur diesel. The location of the DG sets may be decided with in consultation with 
State Pollution Control Board. 

5. Construction site shall be adequately barricaded before the construction begins. Dust, smoke & 
other air pollution prevention measures shall be provided for the building as well as the site. 
These measures shall include screens for the building under construction, continuous dust/ wind 
breaking walls all around the site (at least 3 meter height).Plastic/tarpaulin sheet covers shall be 
provided for vehicles bringing in sand, cement, murram and other construction materials prone 
to causing dust pollution at the site as well as taking out debris from the site. 

6. Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to prevent 
dust pollution. 

7. Wet jet shall be provided for grinding and stone cutting. 
8. Unpaved surfaces and loose soil shall be adequately sprinkled with water to suppress dust. 
9. All construction and demolition debris shall be stored at the site (and not dumped on the roads 

or open spaces outside) before they are properly disposed. All demolition and construction waste 
shall be managed as per the provisions of the Construction and Demolition Waste Rules 2016. 

10. The diesel generator sets to be used during construction phase shall be low sulphur diesel type 
and shall conform to Environmental (Protection) prescribed for air and noise mission standards. 

11. The gaseous emissions from DG set shall be dispersed through adequate stack height as per CPCB 
standards. Acoustic enclosure shall be provided to the DG sets to mitigate the noise pollution. 
Low sulphur diesel shall be used. The location of the DG set and exhaust pipe height shall be as 
per the provisions of the Central Pollution Control Board (CPCB) norms. 

12. For indoor air quality the ventilation provisions as per National Building Code of India. 
 

VIII. Water quality monitoring and preservation 
1. The natural drain system should be maintained for ensuring unrestricted flow of water. No 

construction shall be allowed to obstruct the natural drainage through the site, on wetland and 
water bodies. Check dams, bio-swales, landscape, and other sustainable urban drainage systems 
(SUDS) are allowed for maintaining the drainage pattern and to harvest rain water. 

2. Buildings shall be designed to follow the natural topography as much as possible. Minimum 
cutting and filling should be done. 
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3. Total fresh water use shall not exceed the proposed requirement as provided in the project 
details. 

4. The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured 
and recorded to monitor the water balance as projected by the project proponent. The record 
shall be submitted to the Regional Office, MoEF&CC along with six monthly Monitoring reports. 

5. A certificate shall be obtained from the local body supplying water, specifying the total annual 
water availability with the local authority, the quantity of water already committed, the quantity 
of water allotted to the project under consideration and the balance water available. This should 
be specified separately for ground water and surface water sources, ensuring that there is no 
impact on other users. 

6. At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use 
of Grass pavers, paver blocks with at least 50% opening, landscape etc. would be considered as 
pervious surface. 

7. Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathing etc 
and other for supply of recycled water for flushing, landscape irrigation car washing, thermal 
cooling, conditioning etc. shall be done. 

8. Use of water saving devices/ fixtures (viz. low flow flushing systems; use of low flow faucets tap 
aerators etc) for water conservation shall be incorporated in the building plan. 

9. Use of water saving devices/ fixtures (viz. low flow flushing systems; use of low flow faucets tap 
aerators etc) for water conservation shall be incorporated in the building plan. 

10. Water demand during construction should be reduced by use of pre-mixed concrete, curing 
agents and other best practices referred.  

11. The local bye-law provisions on rain water harvesting should be followed. If local byelaw 
provision is not available, adequate provision for storage and recharge should be followed as per 
the Ministry of Urban Development Model Building Byelaws, 2016. Rain water harvesting 
recharge pits/storage tanks shall be provided for ground water recharging as per the CGWB 
norms. 

12. A rain water harvesting plan needs to be designed where the recharge bores of minimum one 
recharge bore per 5,000 square meters of built up area and storage capacity of minimum one day 
of total fresh water requirement shall be provided. In areas where ground water recharge is not 
feasible, the rain water should be harvested and stored for reuse. The ground water shall not be 
withdrawn without approval from the Competent Authority. 

13. All recharge should be limited to shallow aquifer. 
14. No ground water shall be used during construction phase of the project. 
15. Any ground water dewatering should be properly managed and shall conform to the a approvals 

and the guidelines of the CGWA in the matter. Formal approval shall be taken from the CGWA for 
any ground water abstraction or dewatering. 

16. The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured 
and recorded to monitor the water balance as projected by the project proponent. The record 
shall be submitted to the Regional Office, MoEF&CC along with six monthly Monitoring reports. 

17. Sewage shall be treated in the STP with tertiary treatment. The treated effluent from STP shall be 
recycled/re-used for flushing, AC make up water and gardening. As proposed, not related water 
shall be disposed in to municipal drain. 

18. No sewage or untreated effluent water would be discharged through storm water drains. 
19. Onsite sewage treatment of capacity of treating 100% waste water to be installed. The 

installation of the Sewage Treatment Plant (STP) shall be certified by an independent expert and 
a report in this regard shall be submitted to the Ministry before the project is commissioned for 
operation. Treated waste water shall be reused on site for landscape, flushing, cooling tower, and 
other end-uses. Excess treated water shall be discharged as per statutory norms notified by 
Ministry of Environment, Forest and Climate Change. Natural treatment systems shall be 
promoted. 
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20. Periodical monitoring of water quality of treated sewage shall be conducted. Necessary measures 
should be made to mitigate the odor problem from STP. 

21. Sludge from the onsite sewage treatment, including septic tanks, shall be collected, conveyed 
and disposed as per the Ministry of Urban Development, Centre Public Health and Environmental 
Engineering Organization (CPHEEO) Manual on Sewerage and Sewage Treatment Systems, 2013. 
 

IX. Noise monitoring and prevention: 
1. Ambient noise levels shall conform to residential area/commercial area/industrial area/silence 

zone both during day and night as per Noise Pollution (Control and Regulation) Rules, 2000. 
Incremental pollution loads on the ambient air and noise quality shall be closely monitored 
during construction phase. Adequate measures shall be made to reduce ambient air and noise 
level during construction phase, so as to conform to the stipulated standards by CPCB / SPCB. 

2. Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall 
be submitted to Regional Officer of the Ministry as a part of six-monthly compliance report. 

3. Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs for operating 
personnel shall be implemented as mitigation measures for noise impact due to ground sources. 
 

X. Energy Conservation measures 
1. Compliance with the Energy Conservation Building Code (ECBC) of Bureau of Energy Efficiency 

shall be ensured. Buildings in the States which have notified their own ECBC, shall comply with 
the State ECBC. 

2. Outdoor and common area lighting shall be LED.  
3. Concept of passive solar design that minimize energy consumption in buildings by using design 

elements, such as building orientation, landscaping, efficient building envelope, appropriate 
fenestration, increased day lighting design and thermal mass etc. shall be incorporated in the 
building design. Wall, window, and roof u-values shall be as per ECBC specifications. 

4. Energy conservation measures like installation of CFLs/ LED for the lighting the area outside the 
building should be integral part of the project design and should be in place before project 
commissioning. 

5. Solar, wind or other Renewable Energy shall be installed to meet electricity generation equivalent 
to 1% of the demand load or as per the state level/ local building bye-laws requirement, 
whichever is higher. 

6. Solar power shall be used for lighting in the apartment to reduce the power load on grid. 
Separate electric meter shall be installed for solar power. Solar water heating shall be provided to 
meet 20% of the hot water demand of the commercial and institutional building or as per the 
requirement of the local building bye-laws, whichever is higher. Residential buildings are also 
recommended to meet its hot water demand from solar water heaters, as far as possible. 
 

XI. Waste Management : 
1. A certificate from the competent authority handling municipal solid wastes, indicating the 

existing civic capacities of handling and their adequacy to cater to the M.S.W. generated from 
project shall be obtained. 

2. Disposal of muck during construction phase shall not create any adverse effect on the 
neighboring communities and be disposed taking the necessary precautions for general safety 
and health aspects of people, only in approved sites with the approval of competent authority. 

3. Separate wet and dry bins must be provided in each unit and at the ground level for facilitating 
segregation of waste. Solid waste shall be segregated into wet garbage and inert materials. 

4. Organic waste compost/ Vermiculture pit/ Organic Waste Converter within the premises with a 
minimum capacity of 0.3 kg /person/day must be installed. 

5. All non-biodegradable waste shall be handed over to authorized recyclers for which a written tie 
up must be done with the authorized recyclers. 
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6. Any hazardous waste generated during construction phase, shall be disposed off as per 
applicable rules and norms with necessary approvals of the State Pollution Control Board. 

7. Use of environment friendly materials in bricks, blocks and other construction materials, shall be 
required for at least 20% of the construction material quantity. These include Fly Ash bricks, 
hollow bricks, AACs, Fly Ash Lime Gypsum blocks, Compressed earth blocks, and other 
environment friendly materials. 

8. Fly ash should be used as building material in the construction as per the provision of Fly Ash 
Notification of September, 1999 and amended as on 27th August, 2003 and 25th January, 2016. 
Ready mixed concrete must be used in building construction. 

9. Any wastes from construction and demolition activities related thereto shall be managed so as to 
strictly conform to the Construction and Demolition Rules, 2016. 

10. Used CFLs and TFLs should be properly collected and disposed off/sent for recycling as per the 
prevailing guidelines/ rules of the regulatory authority to avoid mercury contamination. 
 

XII. Green Cover: 
1. No tree can be felled/transplant unless exigencies demand. Where absolutely necessary, tree 

felling shall be with prior permission from the concerned regulatory authority. Old trees should 
be retained based on girth and age regulations as may be prescribed by the Forest Department. 
Plantations to be ensured species (cut) to species (planted). 

2. A minimum of 1 tree for every 80 sqm of land should be planted and maintained. The existing 
trees will be counted for this purpose. The landscape planning should include plantation of native 
species. The species with heavy foliage, broad leaves and wide canopy cover are desirable. Water 
intensive and/or invasive species should not be used for landscaping. 

3. Where the trees need to be cut with prior permission from the concerned local Authority, 
compensatory plantation in the ratio of 1:10 (i.e. planting of 10 trees for every 1 tree that is cut) 
shall be done and maintained. Plantations to be ensured species (cut) to species (planted). Area 
for green belt development shall be provided as per the details provided in the project 
document. 

4. Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings, roads, 
paved areas, and external services. It should be stockpiled appropriately in designated areas and 
reapplied during plantation of the proposed vegetation on site. 
 

XIII. Transport: 
1. A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), shall be 

prepared to include motorized, non-motorized, public, and private networks. Road should be 
designed with due consideration for environment, and safety of users. The road system can be 
designed with these basic criteria. 

 
a. Hierarchy of roads with proper segregation of vehicular and pedestrian traffic. 
b. Traffic calming measures. 
c. Proper design of entry and exit points. 
d. Parking norms as per local regulation. 

2. Vehicles hired for bringing construction material to the site should be in good condition and 
should have a pollution check certificate and should conform to applicable air and noise emission 
standards be operated only during non-peak hours. 

3. A detailed traffic management and traffic decongestion plan shall be drawn up to ensure that the 
current level of service of the roads within a 05 kms radius of the project is maintained and 
improved upon after the implementation of the project. This plan should be based on cumulative 
impact of all development and increased habitation being carried out or proposed to be carried 
out by the project or other agencies in this 05 Kms radius of the site in different scenarios of 
space and time and the traffic management plan shall be duly validated and certified by the State 
Urban Development department and the P.W.D./ competent authority for road augmentation 
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and shall also have their consent to the implementation of components of the plan which involve 
the participation of these departments. 

XIV. Human health issues : 
1. All workers working at the construction site and involved in loading, unloading, carriage of 

construction material and construction debris or working in any area with dust pollution shall be 
provided with dust mask. 

2. For indoor air quality the ventilation provisions as per National Building Code of India. 
3. Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) 

and Disaster Management Plan shall be implemented. 
4. Provision shall be made for the housing of construction labour within the site with all necessary 

infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking 
water, medical health care, crèche etc. The housing may be in the form of temporary structures 
to be removed after the completion of the project. 

5. Occupational health surveillance of the workers shall be done on a regular basis. 
6. A First Aid Room shall be provided in the project both during construction and operations of the 

project. 
 

XV. Corporate Environment Responsibility: 
1. The project proponent shall comply with the provisions contained in this Ministry's OM vide F.No. 

22-65/2017-IA.III dated 1st May 2018, as applicable, regarding Corporate Environment 
Responsibility. 

2. The company shall have a well laid down environmental policy duly approved by the Board of 
Directors. The environmental policy should prescribe for standard operating procedures to have 
proper checks and balances and to bring into focus any infringements/deviation/violation of the 
environmental / forest / wildlife norms / conditions. The company shall have defined system of 
reporting infringements / deviation / violation of the environmental / forest / wildlife norms / 
conditions and / or shareholders / stake holders. The copy of the board resolution in this regard 
shall be submitted to the MoEF&CC as a part of six-monthly report. 

3. A separate Environmental Cell both at the project and company head quarter level, with qualified 
personnel shall be set up under the control of senior Executive, who will directly to the head of 
the organization. 

4. Action plan for implementing EMP and environmental conditions along with responsibility matrix 
of the company shall be prepared and shall be duly approved by competent authority. The year 
wise funds earmarked for environmental protection measures shall be kept in separate account 
and not to be diverted for any other purpose. Year wise progress of implementation of action 
plan shall be reported to the Ministry/Regional Office along with the Six Monthly Compliance 
Report. 

 
XVI. Miscellaneous: 

1. The project proponent shall submit within the next 3 months the details of solar power plant and 
solar electrification details within the project.  

2. The project proponent shall ensure to plant broad leaf trees and their maintenance. The CPCB 
guidelines in this regard shall be followed. 

3. The project proponent shall submit within the next 3 months the details on quantification of year 
wise CER activities along with cost and other details. CER activities must not be less 2% of the 
project cost. The CER activities should be related to mitigation of Environmental Pollution and 
awareness for the same.   

4. The project proponent shall submit within the next 3 months the details of estimated 
construction waste generated during the construction period and its management plan.  

5. The project proponent shall submit within the next 3 months the details of segregation plan of 
MSW.   
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6. The project proponent shall ensure that waste water is properly treated in STP and maximum 
amount should be reused for gardening flushing system and washing etc. For reuse of water for 
irrigation sprinkler and drip irrigation system shall be installed and maintained for proper 
function. Part of the treated sewage, if discharged to sewer line, shall meet the prescribed 
standards for the discharge. 

7. Under any circumstances untreated sewage shall not be discharged to municipal sewer line. 
8. The project proponent will ensure that proper dust control arrangements are made during 

construction and proper display board is installed at the site to inform the public the steps taken 
to control air pollution as per the Construction and Demolition Waste Management Rules. 

9. The project proponent shall install micro solar power plants, toilets in nearby villages, public 
place or school from CER fund of the project for which E.C is granted in addition to and water 
harvesting pits and carbon sequestration parks / designed ecosystems.   

10. A certificate from Forest  Department  shall be obtained that no forest land is involved and if 
forest land is involved the project proponent shall obtain forest clearance and permission of 
Central and State Government as per the provisions of Forest (conservation) Act, 1980 and 
submit before the start of work. 

11. If the proposed project is situated in notified area of ground water extraction, where creation of 
new wells for ground water extraction is not allowed, requirement of fresh water shall be met 
from alternate water sources other than ground water or legally valid source and permission 
from the competent authority shall be obtained to use it.  

12. Provision for charging of electric vehicles as per the guidelines of GoI / GoUP should be submitted 
within the next 3 months.  

13. The project proponent shall prominently advertise it at least in two local newspapers of the 
District or State, of which one shall be in the vernacular language within seven days indicating 
that the project has been accorded environment clearance and the details of MoEFCC/SEIAA 
website where it is displayed. 

14. The copies of the environmental clearance shall be submitted by the project proponents to the 
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the 
Government who in turn has to display the same for 30 days from the date of receipt. 

15. The project proponent shall upload the status of compliance of the stipulated environment 
clearance conditions, including results of monitored data on their website and update the same 
on half-yearly basis. 

16. The project proponent shall submit six-monthly reports on the status of the compliance of the 
stipulated environmental conditions on the website of the ministry of Environment, Forest and 
Climate Change at environment clearance portal. 

17. The project proponent shall submit the environmental statement for each financial year in Form-
V to the concerned State Pollution Control Board as prescribed under the Environment 
(Protection) Rules, 1986, as amended subsequently and put on the website of the company.  

18. The project proponent shall inform the Regional Office as well as the Ministry, the date of 
financial closure and final approval of the project by the concerned authorities, commencing the 
land development work and start of production operation by the project. 

19. The project authorities must strictly adhere to the stipulations made by the State Pollution 
Control Board and the State Government. 

20. The project proponent shall abide by all the commitments and recommendations made in the 
EIA/EMP report, commitment made during Public Hearing and also that during their presentation 
to the Expert Appraisal Committee. 

21. No further expansion or modifications in the plant shall be carried out without prior approval of 
the Ministry of Environment, Forests and Climate Change (MoEF&CC). 

22. Concealing factual data or submission of false/fabricated data may result in revocation of this 
environmental clearance and attract action under the provisions of Environment (Protection) Act, 
1986. 
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23. The Ministry may revoke or suspend the clearance, if implementation of any of the above 
conditions is not satisfactory. 

24. The Ministry reserves the right to stipulate additional conditions if found necessary. The 
Company in a time bound manner shall implement these conditions. 

25. The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The 
project authorities should extend full cooperation to the officer (s) of the Regional Office by 
furnishing the requisite data / information/monitoring reports. 

26. The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention 
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the 
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with 
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India 
/ High Courts and any other Court of Law relating to the subject matter. 

27. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period 
of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010. 
Concealing factual data and information or submission of false/fabricated data and failure to 

comply with any of the conditions stipulated in the Prior Environmental Clearance attract action under 
the provision of Environmental (Protection) Act, 1986.  

This Environmental Clearance is subject to ownership of the site by the project proponents in 
confirmation with approved Master Plan for Lucknow. In case of violation; it would not be effective and 
would automatically be stand cancelled. 

The project proponent has to ensure that the proposed site in not a part of any no- 
development zone as required/prescribed/identified under law. In case of the violation this permission 
shall automatically deemed to be cancelled. Also, in the event of any dispute on ownership or land use 
of the proposed site, this Clearance shall automatically deemed to be cancelled. 

Further project proponent has to submit the regular 6 monthly compliance  report regarding 
general & specific conditions as specified  in the E.C. letter and comply the provision of EIA notification 
2006 (as Amended).  

These stipulations would be enforced among others under the provisions of Water (Prevention 
and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the 
Environment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA Notification, 2006 
including the amendments and rules made thereafter.  

 
Copy, through email, for information and necessary action to –  

1. The Principal Secretary, Department of Environment, Forest and Climate Change, Government 
of Uttar Pradesh, Lucknow (email – soenvups@rediffmail.com)  

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India, 3rd 
Floor, Prithvi-Block,  Indira  Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email – 
sudheer.ch@gov.in)  

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment, 
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow – 226020 
(email – rocz.lko-mef@nic.in) 

4. District Magistrate Lucknow. 
5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti 

Khand, Gomti Nagar, Lucknow-226010 (email – ms@uppcb.com) 
6. Copy to Web Master for uploading on PARIVESH Portal.  
7. Copy for Guard File.                                                                  

      
                   

    (Ajay Kumar Sharma) 
             Member Secretary, SEIAA 

EC Identification No. - EC22B038UP159888     File No. - 6414    Date of Issue EC - 08/06/2022        Page 11 of 11

196 

Lenovo
Placed Image



197 



198 



199 



200 



201 



202 



203 



204 



205 



197 206



198 207



{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":true}

